CENTRAL mr!amx’smma TRIBUNAL s HYDERABAD BENCH

AT HYDERABAD

Original‘Agglication No.632/96

Dt. of decisions25-6-1996

Between:

P. Inthiyaz Ali s Applicant

and

1. The Sup-Divisional Officer,
Telecommnications, Dharmavaram.

2. The Tgleccm pistrict Manager,
Anantipur.

3. The cﬂief General Manager,
Telecommunications, Doorsanchar Bhavan,

Hyderfbad. ‘

4. The séb-nivisional of ficer,
Telecommanication, Tadipatri.

.o Respondent#

Counsel for the applicant ; Shri K. Venkateswaka Rao

JUDGEMENT

Q;/

Counsel for the respondents: shri N.R.Devaraj, SrcGsC
CCRAM

Hon'ble Mr. Justice M.G.Chaudhari 3 Vice Chairman
Hon'ble Mr, H.Rajendra‘Prasad $ Member (i)

( Orallorder as per Hon'ble Mr,Justice M.G.ch%udhari, VeCo

sri K. Venkateswara Rao for the applicant

sri N.RF Devaraj. Sr.CGSC for the respondents.
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2. The applicant wgmk&ng a8 casual mazdoor
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and

in the TeleCCm—

Department at Anantapur totally for 520 days in different
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spells between 1-9-84 and 25-6-93. He was disengag

from 25*6-93 and has not been reengaged thereafter. He

|
|

prays for a direction to the respondents to reengage him,

3. Pr%ma Facie the instructions of the D.G., |dated

30—10-91 And the letter issued by the Chief General Manager,

£l .
Telecom, Hyderabad dt.22-2=93 would indicate that casual

!
mazdeors who are reg;gited after 31-3-85 and cogtinuing

|

should not be retrenched, The date of continua%ion appéars

} .

to be taken as 22-2-93. According to the appligcant’ he
i . | | | |

had been' engaged between 1-1-93 to 24-6-93, Whether he

|

is entitled to be reengaged under the instructions mentioned
|
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above<diﬁfrequ1re scrutiny. The applicant com#laiq§o=that
F

his repfesentation dt.5=-1-95 has not been consjdered or

o . .
replied’by the Telecom District Manager, Anantapur,

4, #ance. in the interest of justice we direct the

Telecom District Manager, Anantapur to examine the applica~
!
!

tion/representation of the applicant dt.5-1-9% within a

| : ‘
period jof two wonths from the commanication of the order

/2N - |
and conivey @this decision to the applicant, we hope that
{
the athority concerned will adopt a sympathetic approach

and hare due regard to the past service of the applicant.

! .
It is ?ade clear that if some other authori%? than the

I .
Telecﬂm District Manager is incharge of dispdsing of such

|
magteﬁs, then the TDM may forward the applic%tion to the

y .
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said authority for carrying out the above

(Open Court dictation)

directions.

The O.A.
ﬁo'costS. / .
A AT
(H. Rajend| asad) (M.G. Chaudhari) -
Membe ~ Vice chair n
Dt' 5"6 "'96

is disposed of interms of the above order.
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The Sub Divisional Cfficer,
Telecommunications, Dharmararam.

The Telecom DistrictMapager,
Anantapur.

The Chief General Manager,
Telecommunications,
Doorsanchar Bhavan, HRyderabad.

The Sub Divisional Officer,
Telecommunication, Tadipatri.

One copy to Mr.K.Venkateswar Raoc, Advocate, CAT ,Hyd.
One copy to MK, N,R.Ievraj, SR.CGSC,CAT.Hyd.

One copy to Library, CAT, Hyd.
One spare Copye.
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TYPED BY - CHECKED BY

COMPARED BY . APPROVED BY

IN THE CENIRAL ADMINISTRATIVE TRI BUNAL,

HYLERABAD BENCH AT HYLERABAD

—

- THE HON'BLE MR.JUSTICE M.G.CHAUDHART

VICE-CHAT RMAN
AND
THE HON'BLE MR.H.RAJENDRA,PRASAD:M(A)

.

Dateds -2.85- @ ~-1996

ORBBELIUDGMENT
M.A./R.A/C.A.NC.
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Tol NO. ~ (w.p. )

Adnitted angd Interim Di.rections
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No order as to costs.
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